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Name of the Company: - Shekhar Raghunath Kale.
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Section of the Companies Act Séction 252 of the Companies Act, 2013
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1. ANAGHA ANASINGARATU  CoMPANY  AreRLLANT 44
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ORDER

Learned PCS Ms. Anagha Anasmgara_]u with learned PCS Ms. Aparna Nene i/b AT '

& Associates present for Appellant. None present for ROC.
Proof of service of notice of date of heaﬂﬁg on ROC filed.

ROC filed its objections.

Appellant filed bank statement of the company, latest income tax return of the
company along with application.

Appellant ﬁIed affidavit of the appellant regarding the status of the bank accounts
and the status of the directors of the company. '

Heard arguments of Learned PCS for Appellant.

Order reserved. I
MANORAMA KUMARI BIKKI RAVEENDRA BABU

MEMBER JUDICIAL MEMBER JUDICIAL
Dated this the 20th day of December, 2017. . -
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